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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH, BANGALORE

DATED THIS THE 1ST SEPTEMBER, 1987

Present: Hen'ble Justice Shri K.S. Puttaswamy Vice-Chairman
Hon'ble Shri P, Srinivasan Member (A)

APPLICATION NO, 199/87(F

S. DODDA CHEENA

C/e Sri M. Ragavendra Achar,

Advecate,

Ne. 1074-1075,

Banashankari Ist Stage, :

Bangalere=50, Applicant

( shri M. Madhusudan.... Advecate)

l. Sr, Supdt. ef Pest Offices,
Bangalere West Division,
Bangalere-10,

2, Directer ef Pestal Service,

: Karnataka Circle,
Bangalere.

3., P& T Beard,

Ministry ef Cemmunications,
NEW DELHI-110001, > Respondents

( Shri M.V, Ra0.ee....Advocate)

This applicatien has ceme up for hearing
before this Tribunal te-day, Hon'ble Member (A)
made the felibwing H

This is an applicatien under Sectien 19
of the Administrative Tribunals Act, 1985,

By The applicant was directly appeinted as
a Pestal Assistant with effect frem 28,3.,1972.
In May 1985, disciplinary preccedings were

nitiated against him by the Senier Supdt. of
ost Offices (SSPO) Bangalere (Respendent 1).

The charge against the applicant was that he
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/ 2/

was feund under the influence of intexicating drinks
in the effice en 30,4,1985 when he was working

at thé Enquiry ceunter eof Chickpet Post Office

and he had behaved in a manner unbeceming ef a
Government servant. An inquiry was held and en

the basis ef the Inquiry Repert, Respondent 1
imposed the penalty ef cempulsery retirement

frem service en the applicant by erder dated
14.1131985, On an appeal filed by the applicant,

the Director ef Pestal Services, Karnataka

~ (Respendent 2), by erder dated 22.1,1986,

reduced the penalty te ene of reductien te the
lever cadre ef Greup D and further erdered that
his pay in Greup D u;tld-be fixed at the minimum
of the pay scale, The resteratien of the applicant
to the cadre ef Pestal Assistant and seniority
would be considered by the Disciplinary Authority
after a period of five years. The applicant
filed a petitien against this order to the

Member (Persennel) Pestal Services Beard, Delhi,
By order dated 27.5.1986 the Member (Personnel),
Postal Services Board, rejected the said
petition., In this applicatien the applicant
wants us te set aside oriéinal erder of

punishment dated 14,11,1985 (Annexure A),

the appellate order dated 22,1,1986 (Annexure B)
fﬁgnd the order dated 27.5.1986 (Annexure C)
passed by the Member (Personnel), Pestal

Services Beard, rejecting his petition®
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3. Shri M. Madhusudan, learned ceunsel appearing
fer the applicant contendgd that the fact that

the applicant was feund in a drunken state in

the effice had net been established and that

in any case the penalty impesed was disprepertienate
te the charge levelled agalnst the applicant.

He alse peinted out thaiw%%e applicant had been
directly appeinted as a Greup C efficial aﬂgihh& ko dk
nevorehjjing werked in Greup D, he ceuld net be

reverted te a Greup D post even by way ef punishment.

4, Shri M.V. Rae, learned ceunsel appearing

fer the Respendents supperted the erders of the
Resperdents and peinted eut that the applicant

had, in fact, admitted that he had taken intexicating
drinks en the day in questien and that, therefere,
net enly was the guilt preved but the punishment

impesed was fully deserved.

S. We have censidered the rival cententiens
carefully. We have perused the recerds of the
inquiry preduced by the Respendents befere us.
We see that the applicant had in fact admitted
that he had censumed intexicating drink en

the day in questiog?giplained that he did se
under perpsuasien by somebody'élse. Whether

he toek drinks en his ewn er at the instance

of anether, the f act that he was feund drunk

. while in effice has thus been establisheds 1In

~'view of this we have te upheld the finding ef

guiit. But on the quantum ef the punishment,
tag}ng inte acceunt the fact that the applicant
: ﬂ;%”directly recruited te Greup C and that the

charge was net ene really invelsing meral
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/ 4/
turpitude theugh yet sefieus eneugh’ te deserve
a mejer punishment, we feel that it weuld meet
the ends eof justice if the applicant is awarded
the punishment of reduction te 2 lewer stage in
the time scale eof pay fer a specified peried with
cumulative effect, We, therefere, direct that
the punishment be medified te that ef reductien
in his time scale eof pay by three stages with
cumulative effect./
6. In the result the applicatien is partly
allowed as indicated abeve. The medified punishment
which we have directed te be imposed en the
applicant will take effect frem the date eof the
erder impesing punishment fer the first time
je,, frem 14,11,1985, Respendents are directed
te pay te the applicant any arrears of pay
resulting frem this erder fer the period frem

14,.11.1985, Parties te bear their cests.

gd ‘ b — L Sd l s —
(K.S.PUTTASRANY) \4)@ (P. SRINIVASAN)
VICE-CHAIRMAN ! MEMBER (A)
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